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AUTHORITATIVE ENGLISH TEXT
BILL NO. 14 OF 2023

THE HIMACHAL PRADESH UNIVERSITIES OF AGRICULTURE, HORTICULTURE
AND FORESTRY (AMENDMENT) BILL, 2023

ARRANGEMENT OF CLAUSES

Clauses:

Short title.

Amendment of section 2.
Amendment of section 23.
Amendment of section 24.
Insertion of section 55-A.
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BILL NO. 14 OF 2023

THE HIMACHAL PRADESH UNIVERSTIES OF AGRICULTURE, HORTICULTURE
AND FORESTRY (AMENDMENT) BILL, 2023

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)

A

BILL

further to amend the Himachal Pradesh Universities of Agriculture, Horticulture and
Forestry Act, 1986 (Act No. 4 of 1987).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-fourth Year
of the Republic of India as follows:—

1. Short title—This Act may be called the Himachal Pradesh Universities of
Agriculture, Horticulture and Forestry (Amendment) Act, 2023.

2. Amendment of section 2.—In section 2 of the Himachal Pradesh Universities of
Agriculture, Horticulture and Forestry Act, 1986 (hereinafter referred to as the “principal Act”), in
clause (u), after the words “prescribed by”, the words and sign “the Rules,” shall be inserted.

3. Amendment of section 23.—In section 23 of the principal Act, in sub-section (4),
after the words “The Chancellor”, the signs and the words, “on the aid and advice of the
Government,” shall be inserted.

4. Amendment of section 24.—In section 24 of the principal Act,—

(i)  for sub-section (1), the following shall be substituted, namely:—

“The Vice-Chancellor shall be a whole time officer of the University, who shall
be appointed by the Chancellor, on the aid and advice of the Government, in the
manner as may be prescribed by the rules.”; and

(i) sub- section (2) shall be omitted.

5. Insertion of section 55-A .—After section 55 of the principal Act, the following
section shall be inserted, namely:—

“55-A. Power to make rules.—(1) The State Government may, by notification in the
Rajpatra (e-Gazette), Himachal Pradesh, make rules for carrying out the purposes of this
Act.

(2) Every rule made under this Act, shall be laid, as soon as may be after it is made, before
the Legislative Assembly, while it is in session, for a total period of not less than ten
days which may be comprised in one session or in two or more successive sessions,
and if, before the expiry of the session in which it is so laid or the session immediately
following, the Assembly makes any modification in the rule or decides that the rule
should not be made, the rule shall, thereafter, have effect only in such modified form or
be of no effect, as the case may be, so, however, that any such modification or
annulment shall be without prejudice to the validity of anything previously done under
that rule.”.
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STATEMENT OF OBJECTS AND REASONS

The Himachal Pradesh Universities of Agriculture, Horticulture and Forestry Act, 1986 was
enacted to make suitable provisions for enforcing uniform standards of teaching, research and
extension education in the fields of agriculture, horticulture and forestry in the two Universities of
Himachal Pradesh namely the Chaudhary Sarwan Kumar Himachal Pradesh Krishi Vishvavidyalya
at Palampur and Dr. Yashwant Singh Parmar University of Horticulture and Forestry at Solan, as
also, for having uniformity in financial arrangements and in service conditions of the employees in
the said Universities.

However, in sections 2, 23, 24 of the Himachal Pradesh Universities of Agriculture,
Horticulture and Forestry Act, 1986 there was no role of the democratically elected Government for
appointment of Vice-Chancellor in the Universities even though the State Government issues
Grant-in-Aid to these institutions. The National Education Policy, 2020 lays the broad framework
to bring about the qualitative changes to meet the aspirations of a young nation and to align our
education system to meet global changes. For this we need to have Vice-Chancellors who are
capable to create multi-disciplinary institutions that are committed to constitutional values and
nation building.

It is found that the existing provisions regarding selection of the Vice-Chancellor are
restrictive as these do not take into account the aspirations of the people and do not allow
democratic Government to exercise its right to shape the institutions of higher learning. In
democratic nation like ours, the institutions of higher learning must be headed by the people of
eminence who can create world class institutions that promote and foster values enshrined in the
Constitution of India. Therefore, sections 2, 23, 24 of the Act need to be amended. Further, a new
section 55-A empowering the State Government to make rules for carrying out the purposes of the
Act is being inserted. This has necessitated amendments in the Act ibid.

This Bill seeks to achieve the aforesaid objectives.

(CHANDER KUMAR)
Minister-in-Charge.
SHIMLA:
THE ,2023.

FINANCIAL MEMORANDUM

—NIL—

MEMORANDUM REGARDING DELEGATED LEGISLATION

Clauses 4 and 5 of the Bill seek to empower the State Government to make rules for
carrying out the purposes of this Act. The proposed delegation of power is essential and normal in
character.



